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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,
JATIPUR
.Date of crder: é:[(14 2.4 {

0B No.604/1996

Sunil - Kumar Chaurasja' s/c Shri Jamuna _Lal Chauresia,
working ag Head Draftsman, DRM Office, Kota Jn.
OB No.609,/96
. Prem Cﬁand Chokpiwal s/o Shri Ladli Lel, working ad Head
Draftsman in Dy; CSTE (C) Kota in front of Ram Swera,
Rewatilal Halwei Ki Geli, Nayspura, Kota.
J ..Applicants
Versus -

1. A The Céneral: Managef, Western Reilway,

‘Churchgate, Mumbai.
2. Divigional Railway :Managgr (E); Western

Railway, Kcta Jn. |
3. - Ramendra /_Sjngh, Sr. _Dfaftsman, Diviesicnal

. Railway Manager's OfficeLVKota an.
| .. Respondents

Mr,V,PQMiéhra, écunsel fof the applicants
Mr. S.R.Samcta, proxy counsel tof

Mr. Tej Prakesh Sharme, ccunsel fcr the respondents

CORAM: .

~.

Hen'ble Mr. S.K.Agerwal, Judicial Member
Hon'ble Mr. A.P.Nagreth, Administrative HMewber
ORDER

Per Hon'ble Mr. A.P.Nagrath, Administrative Member

These two appliceticns are decided by this

commen  order ” as the applicents in these twe 0As are

similerly placed and are aggrieved by the seme order

2]

dated 4.10.96 and 23.10.96 filed at Ann.26 and A7 in bcth

ca

4]

eg.

he



2. The eapplicante ere aggrieved with- denial cf
Q) 4G

Junicr .Shri

- ‘ , being
Singh (respondent Nc.3). The fact of their/senicr

stepping up' cf pay with respect . their
Ramendfa'
fc SﬁriA Remendra Singh is mnot in disputes’ v The
respondénts have defended fhejr actjcnvof denying profofma
fixaticn(ané steppjng up of pgy tc the applibanés fcr the
reasgen that Sbri Ramrendra angh had cnly been prewoted cn
ad-hcc bacis es Senicr Draftéman in grade Rs. 425-
700/1400-2300 as a locel a}rangement. At the relevant timre
vhen respchdent ,ﬁo.B wag prpmcted cn ad~hoc basgis, the
app]iéants‘ had beepn wCrkiné in reilway elec;rifiéggfoh
.ofganisaficn, though they had their 1i€n'in Kcta Diviejon
and Qere. senior te fespondent Ne.3. ‘The applicents énd

alsc resgpondent No.2 were regulsrly prometed as Senicr

Draftsmen vide brdex.dated‘]2.10495;/

3. We find from the facts‘on record that earlier

the applicant; Shri Sunil KRumer. Chauresia, was given ad- -

~hcc promoticn w.e.f. 14.9.88 .as against the djunior ,Shri
Ramendrs Singh who wes premoted on 2.3.86. Similerly§ the

applicent, Shri Prem Chand Chokniwal, was promcted cn ad-

T~

~

hce basis on 14.9.88. They were given proforma fixaticn
with regpect to their dunicr Shri Remendra Singh. Vide

impugned letter deted 4.10.96 the stepping up aranted to
the applicents wae withdrawn cn~the'p1ea thet stébping up
is not due with. respect tc the junjor} who had been
prcemoted  only - con ad—hoc basie. Agajnét' this ordér,

applicant, Shri Sunil Kumer Chaurasia has reprecented cn

24.7.96 while applicant, Shri Prer Chand  Chckniwval,

S~



Y

: 3 =
turned down by letter Gated 23.10.96 cn the same grouﬁd
that the.promotion given to Shri Ramenéra.singh was purely
ad-hoc and aE 3 1ocai arrangement and in sugh-a'situation

stepping up of pay is not admissible.

4. Heard the learned_couﬁsel-for the pertiese. The
learned ccunsel for the applicants brocught to our notice a
juéément‘cf the“Prjncjpal Bench whefé'the same matter had
béen héard.fn‘respect cf Salim Aﬁyed'Khan in OA Ne.2913 of

1997 which wes decjded on 22nd November, 2000. In that

't,case alsc the app_l'icant Salim Ahred Khan had cleimed

‘stepping up of psy with fespect to the éameAShrj Ramendra

Singh and that was allowed . by the Principal BRench. We
. ' : oo

censider it relevant to feproduce paras 9 to 12 of the

said order which applies directly -in- the instant cacse

alsé:—

’“”9., As 'pér Reilway Board's ‘instructions, an
ancmraly Qhereby 3 senioffprbmoted to a higher
pcst draws less paylthan his junior preomected to
that cor eoujvalent.posé cen be remcved only if
the following 3 conditions ere satisfied:

i) Both the juhjcr‘and the esenicr employees
T - shcﬁld belcng to the gamé cadre and the posts

in which they have beeplpromoted or appointedA
should be jéentjcal_or in the éame grade.

ii) The scale of pay cof ‘tﬁe lower ané fhe
higher posté.in which they are entitléd to draw
"pay should be identical.

iii) The ancmaly'éhcu]d be directly as & result
of the. application of Rule 2018 P-R-IIT
(Ccrresponding tc FR 22(1)(a)(1)°

10. However, Reilwey Bcaerd in ites letter dat ed



5.10.76, & copy cf which has been taken on
record} hed alzo maede it clear that the
benefits c¢f stepping ub cf pay mey elsc be
éivén on  adhec premeticons, provided that the
adhoc ‘promotﬁbn cf ‘sénjof ahd~ junior persons
are :folicwed by their. _regular promotjons
withcut break.'In'suchibaée, the pay cf senicr
perscn jé redujred_tc: bé stepped up frém the

date of' thet .ancrely 1.e. from the date cof

premoticn of Jjunier and net from the daté)oj;

regulaticn of his prometicn. .

. 3 i o -

11. Applicent hes furnished a chart in “which

it ie stated that adhoc preomcticn of his junier
. ‘ i

Shri Ramendra Singh wes fcllcwed by his regular

promoticn withcut break. This circuler dJdated

"~ 5.10.76 dces not appesr tc have censidered by

respondeﬁté-when they.passed the impugned crder

'djsposing cf spplicant's ‘representation.

12. - In the light-of above, this OA succeeds

and is allowed to. the extent that the

[~

respcendents are directed  to reconsider

-epplicant's claim for stepping up of his pay as

Sr. = Draftsman (Rs. . 1400-2300) = with
tonsequéntjal_monetary benefits w.e.f. 5.5.86,
which is the date 'his _junier Shri Réméndra
Singh was prowéted as Sr. Draftsman (Rs. 1400-
2300) cn adhoc basis, by means of a detailed,

speaking end reasoned order within 3 -wmenths

frore the Jdate c¢f receipt of ‘é copy‘ of this

]

crder. No ccsts."”

-y
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cneh:

5. : We find ourselves in comp]éte= respectfull
agreement with the dsgision errived at by the Principel
Bench. We, »therefore,v'allow these 0As and éjrect' the
respendents  to graﬁt ‘steppinq: up of pay . te the two
appliééﬁts with respect tco their junior S&hri Remendrs
Singh from the date,i the oapplicants were themse]ﬁes

prcwoted cn ‘ad-hoc basié tc ‘the grade Re. 425-700/1400-

2300. The respcendente shall ceomply with this corder within

== 2 pericd .c¢f three mchths_ freom thé date 'of receipt ~of

et ified copy of this crder. Nc order as to ccsts.
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